






Month: Quarter: Year: 
Andhra 
Pradesh

Assam Bihar Delhi Gujarat Haryana Himachal 
Pradesh

Jammu & 
Kashmir

Karnataka Kerala Kolkata Madhya 
Pradesh

Maharashtra Mumbai North 
East

Odisha Punjab Rajasthan Tamilnadu 
(incl Chennai) 

Uttar 
Pradesh (East)

Uttar 
Pradesh (West) 

West 
Bengal

Total 
Complaints 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

A

B

B(i)

B(ii)

B(iii)

C

D

E

F

G

H

I

J

K

L

Andhra 
Pradesh

Assam Bihar Delhi Gujarat Haryana
Himachal 
Pradesh

Jammu & 
Kashmir

Karnataka Kerala Kolkata
Madhya 
Pradesh

Maharashtra Mumbai
North 
East

Odisha Punjab Rajasthan
Tamilnadu 

(incl Chennai) 
Uttar 

Pradesh (East)
Uttar 

Pradesh (West) 
West 

Bengal
Total 

Complaints 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

B(iii)-1

B(iii)-2

B(iii)

4

Annexure - I of Direction No. D-27/1/(1)/2021-QoS dated 15.02.2021.

Total

*For the field "Other Reasons" for rejecting complaints, following supplementary sheet need to be filled (Mandatory): (w.r.t. Row B(iii) of the above sheet)

  Name of LSA of TAP 

LSA Code

Number of complaints found invalid 
due to <Reason 1 {mention reason}>

Number of complaints found invalid 
due to  <Reason 2 {mention reason}>

Format for Monthly PMR No. TRAI/QoS/UCC/Registered Entity/PMR-1

  Description:        Each TSP as TAP is required to submit LSA wise complaints, related to RTM, transferred to all OAPs including itself (TAP -LSA wise).

Name of TSP as TAP: 

  Name of LSA of TAP 

LSA Code

Summary of Complaints handled by TAP (TAP - LSA wise)
Total Complaints received by TSP as 
TAP

Total Complaints rejected by TAP

Number of complaints rejected on 
account of insufficient details

Number of complaints where CDR 
not matched

Total Complaints transferred to all 
OAP(s) including itself

Number of complaints rejected due 
to  other reasons*

Total Complaints transferred by TSP 
as TAP to OAP(s) including itself

OAP-wise breakup of Complaints transferred by TAP (TAP-LSA wise) 

Name of OAP

Airtel

BSNL

MTNL

QTL

RJIL

Rcom

TTL

VIL



Month: Quarter: Year: 
Andhra 
Pradesh

Assam Bihar Delhi Gujarat Haryana Himachal 
Pradesh

Jammu & 
Kashmir

Karnataka Kerala Kolkata Madhya 
Pradesh

Maharashtra Mumbai North 
East

Odisha Punjab Rajasthan Tamilnadu 
(incl Chennai) 

Uttar 
Pradesh (East)

Uttar 
Pradesh (West) 

West 
Bengal

Total 
Complaints 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

A

B

C

D

E

F

G

H

I

J

K

L

M

M(i)

M(ii)

M(iii)

M(iv)

M(v)

N

O

P

Andhra 
Pradesh

Assam Bihar Delhi Gujarat Haryana Himachal 
Pradesh

Jammu & 
Kashmir

Karnataka Kerala Kolkata Madhya 
Pradesh

Maharashtra Mumbai North 
East

Odisha Punjab Rajasthan Tamilnadu 
(incl Chennai) 

Uttar 
Pradesh (East)

Uttar 
Pradesh (West) 

West 
Bengal

Total 
Complaints 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

M(v)-1

M(v)-2

M(v)

5

Total

* In ideal situation, Row I and Row J should be same. Difference may be observed in exceptional cases, where backlogs occured. Therefore, keep record of reasons for backlogs of complaints on DLT, if any.

Format for Monthly PMR No. TRAI/QoS/UCC/Registered Entity/PMR-2

Description:      Each TSP as OAP is required to submit the complaints, related to RTM, received from LSAs of all TAP(s) including itself (TAP -LSA wise).

Name of TSP as OAP: 

  Name of LSA of TAP 

LSA Code

TAP-wise breakup of Complaints Received by TSP as OAP (TAP - LSA wise) 

Name of TAP

Airtel

BSNL

MTNL

QTL

RJIL

Rcom

TTL

VIL

Summary of Complaints handled by OAP (TAP-LSA wise)

Total Complaints received by TSP as OAP from TAP(s) 
including itself

Number of complaints found invalid as Customer has given 
consent to Sender, as per the Regulations

Number of complaints found invalid due to Other 
Reasons***

Number of complaints found invalid as Customer has opted 
preference, as per the Regulations

Number of senders found non-compliant as per TCCCPR, 
2018 regulations or Code(s) of Practice (CoPs)

Number of complaints to be resolved as OAP (including 
backlog complaints from previous month)*

Number of senders against whom complaints were reported 
under "J"

Number of complaint(s) found valid, after completion of 
investigation

Total complaints found invalid**

Number of complaints found invalid on account of 
insufficient details

Annexure - II of Direction No. D-27/1/(1)/2021-QoS dated 15.02.2021.

Number of complaints found invalid due to  <Reason 2 
{mention reason}>

**Reasons for declaring any complaint Invalid can be: (Row M(i), M(ii), M (iii), M(iv) and M(v)]
           1)  Insufficient details
           2)  CDR not matched
           3) Customer has opted preference 
           4) Customer has given consent to Sender 
           5) Other Reasons***
*** For the field "Other Reasons" for declaring any complaint Invalid, following supplementary sheet need to be filled (Mandatory): (w.r.t. Row M(v) of the above sheet)

Number of senders (out of reported under "N") against 
whom actions have been taken, during the investigation 
phase (such as  put under restricted limits of usage as per 
CoPs etc.)

Number of Entities other than sender(s) found non-
compliant as per TCCCPR,2018 regulations or CoPs 
[Scrubber/RTM/Aggregator] 

  Name of LSA of TAP 

LSA Code

Number of complaints found invalid due to <Reason 1 
{mention reason}>

Number of complaints where CDR not matched



Month: Quarter: Year: 
Andhra 
Pradesh

Assam Bihar Delhi Gujarat Haryana Himachal 
Pradesh

Jammu & 
Kashmir

Karnataka Kerala Kolkata Madhya 
Pradesh

Maharashtra Mumbai North 
East

Odisha Punjab Rajasthan Tamilnadu (incl 
Chennai) 

Uttar 
Pradesh (East)

Uttar 
Pradesh (West) 

West 
Bengal

Total 
Complaints 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

A

A(i)

A(ii)

B

C

D

E

E(i)

E(ii)

E(iii)

E(iv)

E(v)

F

G

H

Andhra 
Pradesh

Assam Bihar Delhi Gujarat Haryana Himachal 
Pradesh

Jammu & 
Kashmir

Karnataka Kerala Kolkata Madhya 
Pradesh

Maharashtra Mumbai North 
East

Odisha Punjab Rajasthan Tamilnadu (incl 
Chennai) 

Uttar 
Pradesh (East)

Uttar 
Pradesh (West) 

West 
Bengal

Total 
Complaints 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

E(v)-1

E(v)-2

E(v)

6

  Name of LSA of OAP 

LSA Code

Number of complaint(s) found valid, after completion of 
investigation

Summary of Complaints handled by OAP (OAP-LSA wise)

Total Complaints received by TSP as OAP from TAP(s) 
including itself

Format for Monthly PMR No. TRAI/QoS/UCC/Registered Entity/PMR-3

Description:      Each TSP as OAP is required to submit the details of complaints, related to RTM, handled by TSP (OAP -LSA wise).

Name of TSP as OAP: 

Number of senders found non-compliant as per TCCCPR,2018 
regulations or Code(s) of Practice (CoPs)

Number of senders (out of reported under "F") against whom 
actions have been taken, during the investigation phase (such 
as  put under restricted limits of usage as per CoPs etc.)

Number of Entities other than sender(s) found non-compliant 
as per TCCCPR,2018 regulations or CoPs 
[Scrubber/RTM/Aggregator] 

** Reasons for declaring any complaint Invalid can be: (Row E(i), E(ii), E(iii), E(iv) and E(v)]

Total

* In ideal situation, Row A and Row B should be same. Difference may be observed in exceptional cases, where backlogs occured. Therefore, keep record of reasons for backlogs of complaints on DLT, if any.

Number of complaints found invalid on account of insufficient 
details

Number of complaints where CDR not matched

Number of complaints found invalid as Customer has opted 
preference, as per the Regulations

Number of complaints found invalid as Customer has given 
consent to Sender, as per the Regulations

Number of complaints found invalid due to Other Reasons***

Annexure - III of Direction No. D-27/1/(1)/2021-QoS dated 15.02.2021.

LSA Code

Number of complaints found invalid due to <Reason 1 
{mention reason}>

Number of complaints found invalid due to  <Reason 2 
{mention reason}>

           2)  CDR not matched
           3) Customer has opted preference 
           4) Customer has given consent to Sender 
           5) Other Reasons***
*** For the field "Other Reasons" for declaring any complaint Invalid, following supplementary sheet need to be filled (Mandatory): (w.r.t. Row E(v) of the above sheet)

  Name of LSA of OAP 

Number of complaints to be resolved as OAP (including 
backlog complaints from previous month)*

Number of senders against whom complaints were reported 
under "B"

Number of total complaints received against the UCC from 
SMS mode 

Number of total complaints received against the UCC from 
Voice call mode 

           1)  Insufficient details

Total complaints found invalid**



Month: Quarter: Year: 
Andhra 
Pradesh

Assam Bihar Delhi Gujarat Haryana Himachal 
Pradesh

Jammu & 
Kashmir

Karnataka Kerala Kolkata Madhya 
Pradesh

Maharashtra Mumbai North 
East

Odisha Punjab Rajasthan Tamilnadu (incl 
Chennai) 

Uttar 
Pradesh (East)

Uttar 
Pradesh (West) 

West 
Bengal

Total 
Complaints 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

A

B

B(i)

B(ii)

B(iii)

C

D

E

F

G

H

I

J

K

L

Andhra 
Pradesh

Assam Bihar Delhi Gujarat Haryana Himachal 
Pradesh

Jammu & 
Kashmir

Karnataka Kerala Kolkata Madhya 
Pradesh

Maharashtra Mumbai North 
East

Odisha Punjab Rajasthan Tamilnadu (incl 
Chennai) 

Uttar 
Pradesh (East)

Uttar 
Pradesh (West) 

West 
Bengal

Total 
Complaints 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

B(iii)-1

B(iii)-2

B(iii)

7

Annexure - IV of Direction No. D-27/1/(1)/2021-QoS dated 15.02.2021.

Total

*For the field "Other Reasons" for rejecting complaints, following supplementary sheet need to be filled (Mandatory): (w.r.t. Row B(iii) of the above sheet)

  Name of LSA of TAP 

LSA Code

Number of complaints found invalid due 
to <Reason 1 {mention reason}>

Number of complaints found invalid due 
to  <Reason 2 {mention reason}>

Format for Monthly PMR No. TRAI/QoS/UCC/UTM/PMR-4*

  Description:        Each TSP as TAP is required to submit LSA wise complaints, related to UTM, transferred to all OAPs including itself (TAP -LSA wise).

Name of TSP as TAP: 

  Name of LSA of TAP 

LSA Code

Summary of Complaints handled by TAP (TAP - LSA wise)

Total Complaints received by TSP as TAP

Total Complaints rejected by TAP

Number of complaints rejected on 
account of insufficient details

Number of complaints where CDR not 
matched

Total Complaints transferred to all OAP(s) 
including itself

Number of complaints rejected due to  
other reasons*

Total Complaints transferred by TSP as 
TAP to OAP(s) including itself

OAP-wise breakup of Complaints transferred by TAP (TAP-LSA wise)

Name of OAP

Airtel

BSNL

MTNL

QTL

RJIL

Rcom

TTL

VIL



Month: Quarter: Year: 
Andhra 
Pradesh

Assam Bihar Delhi Gujarat Haryana Himachal 
Pradesh

Jammu & 
Kashmir

Karnataka Kerala Kolkata Madhya 
Pradesh

Maharashtra Mumbai North 
East

Odisha Punjab Rajasthan Tamilnadu 
(incl Chennai) 

Uttar 
Pradesh (East)

Uttar 
Pradesh (West) 

West 
Bengal

Total 
Complaints 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

A

B

C

D

E

F

G

H

I

J 0

K 0

L 0

M 0

M(i) 0

M(ii) 0

M(iii) 0

M(iv) 0

N 0

O 0

P 0

P(i) 0

P(ii) 0

P(iii) 0

Q 0

Andhra 
Pradesh

Assam Bihar Delhi Gujarat Haryana Himachal 
Pradesh

Jammu & 
Kashmir

Karnataka Kerala Kolkata Madhya 
Pradesh

Maharashtra Mumbai North 
East

Odisha Punjab Rajasthan Tamilnadu 
(incl Chennai) 

Uttar 
Pradesh (East)

Uttar 
Pradesh (West) 

West 
Bengal

Total 
Complaints 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

M(iv)-1

M(iv)-2

M(iv)

8

Annexure - V of Direction No. D-27/1/(1)/2021-QoS dated 15.02.2021.

Format for Monthly PMR No. TRAI/QoS/UCC/UTM/PMR- 5
Description:      Each TSP as OAP is required to submit the complaints, related to UTM,  received from LSAs of all TAP(s) including itself (TAP -LSA wise).

Name of TSP as OAP: 

  Name of LSA of TAP 

LSA Code

TAP-wise breakup of Complaints Received by TSP as OAP (TAP - LSA wise)

Name of TAP

Airtel

BSNL

MTNL

QTL

RJIL

Rcom

TTL

VIL

Summary of Complaints handled by OAP (TAP-LSA wise)
Total Complaints received by TSP as OAP from TAP(s) 
including itself

Number of complaints to be resolved as OAP (including 
backlog complaints from previous month)*

Number of Unregistered senders against whom 
complaints were reported under "J"

Number of complaint(s) found valid, after completion of 
investigation

Number of complaints found invalid**

Number of complaints found invalid on account of 
insufficient details

Number of complaints where CDR not matched

Number of complaints found invalid as Not a 
telemarketing or commercial communication

Number of complaints found invalid due to  Other 
Reasons***
Number of unregistered senders against complaint(s) 
found valid
Number of unregistered senders (out of reported under 
N) were put under Usage Cap, during the investigation 
phase

Total number of unregistered Senders against action 
taken, after final completion of investigation

Number of unregistered senders who were given warning 
against first instance of violations,  after completion of  
investigation

Number of unregistered senders found violated second 
time and usage cap imposed,   after completion of  
investigation

           4)  Other Reasons***
*** For the field "Other Reasons" for declaring any complaint Invalid, following supplementary sheet need to be filled (Mandatory): (w.r.t. Row M(iv) of the above sheet)

Number of unregistered  senders found violated third or 
more number of times and disconnected and blacklisted, 
after completion of  investigation

Number of outgoing communications made by the 
unregistered sender(s) (reported under "P"), and 
exceeding the restriction limits from the deemed date of 
imposition of such restrictions

** Reasons for declaring any complaint Invalid can be: (Row M(i), M(ii), M (iii) and M(iv)]
           1)  Insufficient details
           2)  CDR not matched
           3) Not a telemarketing or commercial communication

* In ideal situation, Row I and Row J should be same. Difference may be observed in exceptional cases, where backlogs occured. Therefore, keep record of reasons for backlogs of complaints on DLT, if any.

  Name of LSA of TAP 

LSA Code

Number of complaints found invalid due to <Reason 1 
{mention reason}>
Number of complaints found invalid due to  <Reason 2 
{mention reason}>

Total



Month: Quarter: Year: 
Andhra 
Pradesh

Assam Bihar Delhi Gujarat Haryana Himachal 
Pradesh

Jammu & 
Kashmir

Karnataka Kerala Kolkata Madhya 
Pradesh

Maharashtra Mumbai North 
East

Odisha Punjab Rajasthan Tamilnadu 
(incl Chennai) 

Uttar 
Pradesh (East)

Uttar 
Pradesh (West) 

West 
Bengal

Total 
Complaints 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

A

A(i)

A(ii)

B

C

D

E

E(i)

E(ii)

E(iii)

E(iv)

F

G

H

H(i)

H(ii)

H(iii)

I

Andhra 
Pradesh

Assam Bihar Delhi Gujarat Haryana Himachal 
Pradesh

Jammu & 
Kashmir

Karnataka Kerala Kolkata Madhya 
Pradesh

Maharashtra Mumbai North 
East

Odisha Punjab Rajasthan Tamilnadu 
(incl Chennai) 

Uttar 
Pradesh (East)

Uttar 
Pradesh (West) 

West 
Bengal

Total 
Complaints 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

E(iv)-1

E(iv)-2

E(iv)

9

Number of total complaints received against the UCC from 
SMS mode 

Number of total complaints received against the UCC from 
Voice call mode 

Format for Monthly PMR No. TRAI/QoS/UCC/UTM/PMR- 6
Description:      Each TSP as OAP is required to submit the details of complaints, related to UTM, handled by TSP as OAP (OAP -LSA wise).

Name of TSP as OAP: 

           2)  CDR not matched
           3) Not a telemarketing or commercial communication

* In ideal situation, Row A and Row B should be same. Difference may be observed in exceptional cases, where backlogs occured. Therefore, keep record of reasons for backlogs fo complaints on DLT, if any.

  Name of LSA of OAP 

LSA Code

Number of unregistered senders against complaint(s) 
found valid

Summary of Complaints handled by OAP (OAP-LSA wise)

Total Complaints received by TSP as OAP from TAP(s) 
including itself

Number of complaints to be resolved as OAP (including 
backlog complaints from previous month)*

Number of Unregistered senders against whom complaints 
were reported under "B"

Number of complaint(s) found valid, after completion of 
investigation

Number of complaints found invalid**

Number of complaints found invalid on account of 
insufficient details

Number of complaints where CDR not matched

Number of complaints found invalid as Not a telemarketing 
or commercial communication

Number of complaints found invalid due to  Other 
Reasons***

           4)  Other Reasons***

Annexure - VI of Direction No. D-27/1/(1)/2021-QoS dated 15.02.2021.

Total

*** For the field "Other Reasons" for declaring any complaint Invalid, following supplementary sheet need to be filled (Mandatory): (w.r.t. Row E(iv) of the above sheet)

  Name of LSA of OAP 

LSA Code

Number of complaints found invalid due to <Reason 1 
{mention reason}>

Number of complaints found invalid due to  <Reason 2 
{mention reason}>

Number of unregistered senders (out of reported under F) 
were put under Usage Cap, during the investigation phase

Total number of unregistered Senders against action taken, 
after final completion of investigation

Number of unregistered senders who were given warning 
against first instance of violations,  after completion of  
investigation

Number of unregistered senders found violated second 
time and usage cap imposed,   after completion of  
investigation

Number of unregistered  senders found violated third or 
more number of times and disconnected and blacklisted, 
after completion of  investigation

Number of outgoing communications made by the 
unregistered sender(s) (reported under "G"), and 
exceeding the restriction limits from the deemed date of 
imposition of such restrictions

**Reasons for declaring any complaint Invalid can be: (Row E(i), E(ii), E(iii) and E(iv)]
           1)  Insufficient details


